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CENTRAL ADM INISTRATIVE TRIBUNAL. JABALPUR BEN C H /
JABALPUR

Review Application No 15 of 2005
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Jabalpiir this the j 7 j|f,day 2005.

Khursheed Azani S/o Intizar Hussain 
Aged 44 years
AssistantEiigkeer(Constraction), 
Western Railway ~ Ratlam (M.P,) Applicant
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Union of India & Others 
Represented by

The Gneral Manager,
Western RMLway
Tlirougli; CMef Administrative
Officer(Constmctioii)
Western Railway, Cliuidigate,
Mmnbai 400 020 Mail

The Dy. Chief Endneer,
(Contraction) W. Railway,
Ratlam (M.PO 457 001

Q R D E R^iii eircaliitioii)

Respondents

By M.P.Singh. Vice Chairman -

Tliis review  ̂ application lias been filed to review the order 

passed by the Tribunal on 11.1.2005 iii OANo.228 of 2002.

2. In the present RA, no clerical error or glaring mistake has been 

pointed out by the appHcant. It is settled legal position that the review 

proceedings are to be strictly confined to ambit and scope of Order 47 

Rule I of CPC. It must be remembered that a re\dew petition has a 

Hmited purpose and camiot be allowed to be an appeal in disguise. 

The Hon'ble Supreme court in the case of Union of India Vs. Tarit 

Ranjan Das, 2004 SCC(L&S) 160 has held that the Tribunal cannot 

an appellate court while re\'iewing the original orders.
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3. In \iew  of the foregoiiig, we do not find any merit iii this RA, 

and accordingly, the same is rejected at the circulation stage itself.

(MadaiV Mohan) 
Judicial Member

(MP.Singli) 
Vice Cliainnaii
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